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Petition for Special Leave to Appeal (C) No.7015/2022

MY PALACE MUTUALLY AIDED CO OPERATIVE SOCIETY Petitioner(s)
VERSUS
B. MAHESH & ORS. Respondent(s)

([HEARD BY: HON'BLE THE CHIEF JUSTICE , HON'BLE KRISHNA MURARI AND
HON'BLE HIMA KOHLI, JJ.]

(IA No. 63949/2022 - APPLICATION FOR PERMISSION AND IA No.
57216/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT)

Date : 23-08-2022 This matter was called on for pronouncement of
judgment today.

For Petitioner(s) Mr. Kumar Shashank, Adv
Mr. Nivesh Kumar, Adv
Mr. Piyush Tonk, Adv
Mr. Suditi Singh, Adv
Mr. Nitish Rai,Adv
Mr. Rajeev Ranjan,Adv
Mr. Ritika Sethi, Adv
Mr. Vishal Prasad, AOR

For Respondent(s) Mr. Purvish Jitendra Malkan, AOR

Mr. Narayan Laxman Rao, Adv.
Mr. Alok Kumar, Adv.
Mrs. Dharita P. Malkan, Adv.
Ms. Nandini Chhabra, Adv.
Mrs. Deepa Gorasia, Adv
Mr. V. Giri,Sr. Adv
Mr. V. Seshagiri, Adv
Mr. Ashu Pathak, Adv
Ms. Khushboo V. Malkan, Adv
Ms. Bhavna Sarkar, Adv
Mr. Yashashvi Virendra, Adv

Signajre Not veried Ms. Neha Ambashtha, Adv.
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Mr. V. Giri, Sr. Adv.
Mr. V. Seshagiri, Adv.
Mr. Ashu Pathak, Adv.
Mrs. Bela Maheshwari, AOR

Hon’ble the Chief Justice of India has pronounced the
non-reportable Judgment of the Bench comprising His
Lordship, Hon’ble Mr. Justice Krishna Murari and Hon’ble
Ms. Justice Hima Kohli.

Leave granted.

The appeal is allowed by setting aside the order dated
21.09.2021 passed in I.A No. 5/2020 in Application No. 837
of 2013 in CS No.7 of 1958 in terms of signed non-
reportable judgment.

Pending applications shall also stand disposed of.

(RAJNI MUKHI) (R.S. NARAYANAN)
COURT MASTER (SH) COURT MASTER (NSH)

(Signed non-reportable judgment is placed on the file)
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